
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,
JABALPUR

Original Application No. 387 of 2005 

Jabalpur, this the 25 Ql day of August, 2005

Hon’ble Shri M,P, Singh, Vice Chairman 
Hon’ble Shri Madan Mohan, Judicial Member

Pradip Kumar Ojha, S/o. 
Late B. Ojha, Date of birth -
10.12.1957, Executive Engineer, 
(Head Quarter), Central Public 
Works Deptt., Bhopal Applicant

(By Advocate -  Shri S. Paul)

V e r s u s

I Union of India, 
Through its Secretary, 
Ministry of Urban Development 
& Proverty Alleviation (Sahari Vikas 
Avam Gharibi Upshaman Mantralaya),
New Delhi. .... Respondents

(By Advocate -  Shri P. Shankaran)

Bv jM.P. Singh, Vice Chairman -

Heard the learned counsel for the parties,

2. By filing this Original Application the applicant has claimed the

following main reliefs :

“(ii) set aside the disciplinary proceedings initiated vide 
memorandum dated 28th August, 2002 Annexure A-l,

(iii) consequently command the respondents to provide all 
consequential benefits to the applicant as if the impugned 
memorandum dated 28th August, 2002 is never passed.’

3. The brief facts of the case are that the applicant who is working as 

an Executive Engineer in Central Public Works Department has been
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issued with a memorandum dated 28 August, 2002. He has submitted his 

reply to the same on 30th January, 2003. But till now the respondent has 

not taken any decision on the representation of the applicant submitted

counsel for the applicant has submitted that this Original Application can 

be disposed of by giving direction to the respondents to consider and

within a time frame.

4. Accordingly, we dispose of this Original Application by directing 

the respondent to consider and decide the said representation of the 

applicant dated 30th January, 2003 and subsequent reminders given by 

him, by passing a speaking, detailed and reasoned order within a period of 

three months from the date of receipt of a copy of this order.

5. In view of the aforesaid the Original Application stands disposed 

of. No costs.

against the memorandum issued to him on 28th August, 2002. The learned

dccide the said representation of the applicant dated 30* January, 2003

Judicial Member
(M.P. Singh) 

Vice Chairman
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